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Government/ROC by way of record keeping, ensuring compliance by

these companies and at times these companies may be used for various

purposes other than the purpose/object for which the company was

originally incorporated. It also puts burden on the company to comply

with various regulatory/statutory compliances.

8. Considering the above facts and circumstances, practical aspects,

the Bench has not found any justifiable/ reasonable grounds to interfere

with the action taken by the Government of India/ROC in striking off

Lakhs of companies names including the petitioner company.

9. Therefore, the petition is dismissed.

RAVIKUMAR DURAISAMY
MEMBER (TECHNTCAL)

B.S.V. PRAKA H KUMAR
MEMBER (JUDICIAL)
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